
BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

Original Application No. 36 of 2023 (WZ)

IN THE MATER OF

Hiren Mayurbhai Rathod ......Applicant

Versus

Union of India & Ors. .... Respondents

Reply Affidavit filed on behalf of Respondent No. 4, Central Pollution Control Board

(CPCB).

CONTENT

AFFIDAVIT

Annexure R4-1

Annexure R4-II

PAGE NO

1-3

4-37

38-58

G/&$
Drr6NENT

UP WFfq / PRASOON GARGAVA
. &#jqPt&ro / REGIONAL DIRECTOR

!bag SW fairul dTi/Central PoHuthn Cantro1 Board

( H in i jl=:W::) o ::= e:r;f F:: ::1 • ;[E: ==: pc:=;! 1mr)India )
_ _&#qPT+vrnrq (W).v€M390023. ’
Regional DIrectorate (West)1 Vadoda;390023.

107



n• + /

Regd'No' : 2nq
q ) o 414623Date

BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

Original Application No. 36 of 2023 (WZ)

IN THE MATER OF

Hiren Mayurbhai Rathod ......Applicant

Versus

Union of India & Ors. .... Respondents

Reply Affidavit filed on behalf of Respondent No. 4, Central P'ollution Control Board

(CPCB).

ANn,

I, Prasoon Gargava, aged about 50 years and having office at the Regional Directorate,

Vadodara, Near VMC Ward Office No. 10, Subhanpura, Vadodara, Gujarat – 390023, do

hereby solemnly affirm and sincerely state as follows: -

1. That I am presently working as Scientist 'E’ & Regional Director, Central

Pollution Control Board (CPCB), Regional Directorate Vadodara. I am fully

conversant with the facts of the case and hence, competent and authorized to

depose and swear the present Reply Affidavit as under:

2. It is submitted that the present application is filed by Applicant against Respondent

No. 5 i.e. Geo Cleaner LLP, which is a pre-processing facility that

processes industrial wastes to make alternate fuel that is a solid or liquid mix

suitable for co-processing in Cement Kilns. This facility may collect various process

wastes from pharmaceutical industries, agro chemical industries, bulk drug

industries or any such industries authorized by SPCBs. The AppliLant alleged that

Respondent No. 5 is violating the provisions of Hazardous Waste (Management,

Handling and Transboundary Movements) Rules, 2016 by not following guidelines

in handling, storage, transportation. of hazardous waste. Further the Applicant
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alleges that facility of Respondent .5 is illegally dumping and discharging the

hazardous waste on land. In this regard, it is humbly submitted that the

Respondent No. 5 being a pre-processing facility is required to comply with the

provisions under Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 (referred hereinafter as HOWM Rules 2016) as well as the

guidelines for "Pre-processing of hazardous wastes for co-processing in cement

plants" published by this answering respondent (Annexure R4-1). Further, it is

humbly submitted that State Pollut16n Control Board is the prescribed authority

for monitoring of compliance of the regulations/ guidelines issued and for taking

actions against the violations if any by the Respondent No. 5.

3. It is submitted that the present application relates to (i) granting of consents and

authorization under the extant environmental laws by Gujarat Pollution Control

Board to the Respondent No. 5, (ii) various directions and notices issued by Gujarat

Pollution Control Board to the Respondent No.5 and (iii) the observations made by

Gujarat Pollution Control Board during inspection of the pre-processing facility of

Respondent No.5. 1t is submitted that as per Water (Prevention & Control of

Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and HOWM

Rules, 2016, Gujarat State Pollution Control Board is the prescribed authority for

grant/refuse of Consent to Establish/Operate and authorization under HOWM

Rules,2016. Hence, calls no comments from this answering Respondent no. 4 i.e.

CPCB

4. It is submitted that, the Gujarat Pollution Control Board (GPCB) issued consent for

Establishment / Consent for Operation for the execution of the project, and GPCB

is also the appropriate authority for monitoring and enforcement of the provisions

of environmental acts and environmental clearance conditions

5. It is humbly submitted that violations, if any, of provisions of the Water

(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of

Pollution) Act, 1981 and HOWM Rules, 2016 are to be dealt by State Pollution

Control Board (SPCB) in accordance and in exercise of powers vested under the

said Acts and Rules. SPCB is the authority for granting/rejecting of Consent to

Establish (CTE), Consent to Operate (CTO) and Authorization for any applicable

industrial establishment in the respective State/Union Territory on applications

made in this regard to them. Appropriate action against the defaulter facilities may

be taken by State Pollution Control Board/Pollution Control Committee under the

provision of the said Acts/Rules.

anH ===
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6. This Answering Respondent further states that a case Writ Petition (PIL) No. 13 of

2022 against the same Respondent No. 5 i.e. M/s Geo Cleaner polymer, is pending

before Hon'ble High Court of Gujarat. In the said matter, CPCB is party respondent

and has filed its reply affidavit, the copy of which is annexed and marked as

Annexure R4-II.

That in the light of above submissions, it is respectfully prayed that this Answering

Respondent No. 4 i.e. CPCB, is committed to abide by any orders or directions passed

by this Hon’ble Tribunal in this matter.

DEPONENT

VERIFICATION

Verified at Vadodara on this .t.qBday of July, 2023 that the contents of the above

affidavit are correct to the best of my knowledge and belief and nothing has been

concealed therein.

Advocate for Respondent No. 4

;;=====n

qq Whad / Declared
;worn Bell

Iq )dNa'43
IAiSIN SH RAWATnAUHr

ot inbOTARY, (GoVt

NOTARIAL NOTARIAI. NOTARIAL
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Guidelines for FtePrmasing and Co-F+ocusing d HazardoLS and CXhuWasta in Cement PlaN a pu
HOW(M & TBM) Rules, 2016
1.0 Background:

The rules notified in the year 2016 on management of Hazardous and Otha
Wastes, outlines the hierarchy of wastn management, wherein, prewntion,
minimization, reuse, recycling, recovery, utilisation Ircluding preprocessing
and co-processing wm envisaged prior to considering the option of dispmal
through incineration or secured landfilling

Sutstantial factions of the industrial, canmercial, danestic and other wntu
contain materids that haw the potential for use as an alternative raw material
or a a supplunentary fuel for energy recovery. The current wate generation
scenario in India is a follows.

• About 7.4 Million tonnes of hazardous wates is annually generated
in India, out of which around 3.98 Million tonnes is recyclable and can
be used for resource or energy rmo\ery.

• About 65 Million IPA of MSW is generated in the country which
contains about 15-20 % of non-recyclaUe Segregated Cwnbustitie
Fraction (SCF) which can be utilized for energy recovery.

• About 200 million tonnes of non-hazardous wast% of industrid orign
also gets generated in the country SLCh a fly-ash, wrumetallurgical
slags, sludge from WTPs, dried sewage sludge, Plntic & other
packaging materials, date expired and off-specification FIMCGs
materials and food & kindred products, ned pneumatic tyres, etc.
haqng potential for rnource or energy recovery.

• Large quantity of agro-writes that do ncT have pclentid to be wed
as cattle feed etc.

Environmentally sound utilization of wates for rmource or energy recovery
can be practiced in various industrial processes. However, utilization tv cb
processing in cement Kiln is cor6idered n an effective and SL6tainable
option. There is dual benefit in co-prmessing of wates in cunent kilns, in
terms of utilizing the waste as a supplunentary fuel as well a an alternative
raw material

The production of cement in India is about 300 Million Tons per annum, fa
which estimated cod and raw materid (Lime stone, Iron ore, Clay, BaLwite
etc.) requirement are 50 Million Tons per annum and 450 Million Tons per
annum, rmpectively. The country, therefore. has vast pcXentid to utilize large
quantum of wastm stch as non-recyclable haardous & other wast®,
segregated canbustible fractions frun MSW or Municipal Sdid Watu
(MSW) baed Refuse Derived Fuel (RDF), non-hazardous indL6trial wastm,
plastics wastn, tyre wastn, non-usable tiamass etc. as an dternatiw fuel
and raw materid (AFFI) in cement kilns. Such utilization would help in
recovering energy and material value present in thun thereby reducing the
consumption of primary fossil fuels and raw materials. Utilising these materids
as AFRs will also reduce large quantity of GHG emissions of the country
which is in line with our commitmert made inthe Paris agreement.

Many trial runs for co-processing of differerit kind of hazardous and other
wastes in cement kiln haw been conducted as per the technicd support
proMded by CPCB sirce the year 2005. These wast% have been permitted by
CPCB and then authorized kv SPCBs to implement regular co-processing in

3
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Guidelines for Fte-Prmasing and CoF+ocasing cf HazardoL6 and OhuWastn in Cement PlaN a pu
HOW(M & TBM) Rules, 2016

various cement kilrs under Rule 11 of the Huardous Waste '(Management,
Handling and Transboundary Mowment) Rules, 2008. CPCB has also
published guidelines on cuprmessing of wast® in cunent Hants in the year
2010

SutBequently, these ruIn have been superseded with re-notification vide
GSR 395 (E) dated 04.04.2016'as the Hazardous and Other Wmtes
(Management and Trans-boundary Movement) Rules, 2016 (HOWM RuIn
2016)

The Rule 9 of the HOWM RuIn 2016 is reproduced below:

"Utilisation of hazardous and other wastes-(1) The utilisation of
hazardous and dher wastes as a resource or after pre-processing
either for cuprocmsing or for any dher use, including Wthn the
premises cf the generator (if it is nd part cf prmess), shall be
carried out only after obtaining authorization fran the State Pollution
ContKi Board in respect of waste on the basis cf standard operating
procedures or guidelines provided by the Central PdFution Contrd
Board.

(2) Where standard operating procedures or guidelines are nd
available for specific utilisation, the approval has to be sought fran
Centrd Pollution Contrd Board vMich shall be granting approval on
the basis of trial runs and thereafter, standard operating procedures
or guidelines shdl be prepared by Central Pdlution Contrd Board.

Proaded, if trid run has been conducted for partictJar waste Wth
respect to particular utilization and canpliance to the en\Xronmentd
standards has been demonstrated, authorization may be granted by
the State Pdlution Contrd Board Wth rwpect to the same wasfe
and utilisation, Wthout need of separatetrial run by Centrd Pollution
ContKi Board and SLCh cases cf SLCcessfrJ trial run. Centrd
Pdlution Contrd Board shall intimate all the State PdILlion ContKi
Board regarding the same.

(3) No trid runs shdl be required for co-processing of waste in
cement Hants for vWich guidelines by the Central POlILlion Contrd
Board are already available; however, the actual users shall ensure
comFiiance to the standards nclified under the Environment
(PKfection) Act,1986 (29 of 1986), for cement plant Wth.respect to
co-processing of waste.

Pro\lded that till the time the standards are notified, the procedure
as applicable to <iher kind cf utilisation cf hazardous and other
waste, as enumerated above shdl be followed.”

The above proMsiors have prompted CPCB to bring out these revised
guidelines to facilitate SPCBs/PCCs to grant authorisation for utilization of
different kinds of wastn, including HazardoL6 & other wasta, a AFRs
through co-procnsing in cunent kilrs in an environmentally sound manner.

4
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Guidelines for F+e-Prmessing and Co-Ftocasing cf HazardoL6 and CThuWastu h Cement Phd a pu
HOW(M & TBM) Rules, 2016

2.0 Benefits of Co-proassing:

Cuprocessing in cement kiln is cor6idered n environmentally SL6tainable
option for the management of dfferent kinds of wates including hazardOL6
and other wates. In co-processing, these wates are not only d®troyed at a
higher tunperature of up to 1450'C and long rnidence time during which its
inorganic content gets fixed with the clinker and becanes part of cement apart
from using the energy content of the wates, thus no r®idues are left. WHle in
case of irnineration, the residual ah requir% to be land filled as hazardOL8
waste. Further the adie gases, if any generated during co-processing gets
neutralized in the large alkaline enMronment availatie within the kiln systwn
This phenomenon dso redLces the non-renewable r®ources requirement
such a coal and lime stone etc. Thus the utilization of wastn in cement kilrs
through caprocnsi ng proMdes a wirbwin option of waste disposal.

Caprocessing of wates in the cement plants WOLJd require a large scale
management of Hazardous and other wastn. This would mean that a large
quantum of waste will be received, stored, handled and pre-processed in the
cement plants or TSDFs or stand-alone pre-processing facilitia so a to make
an homogenised mixture of wastes suitable for co-prmessing in the cement
kilr6. This waste mix would get prepared from different kinds of wast% such
as the ones listed in HOWM RuIn, 2016 and also thine which are nci listed
like SCF, RDF, Nastic & ciher packaging writes, tyre chiP, non-hazardoL6
industrial watn, Uomnses, agrowastes (wHch are not suitaHe for me a
cattle feed), non recvclaUe materids fran ware housn snh a date expired
or off6pedfication FMCG, food & kindred and cTher prodLcts, etc. Further it
may require ir6tallation of different systems for feeding stch hanogenised
mixturn into cwnent kilns. Fig 1 given in Annexure 1 proMdes an owrview af
the preprocessi ng of the wate in a fmility and co-procusi ng in cement kiln.

Hence, there is a need to define appropriate methodology with which,
necessary authorization can be granted by SPCBs to cement plants or pre-
processing fmilities apart fran TSDFs for c911ection, transportation, receip,
storage, handling & pre-prmessing of wates and also for coprmessing
operation in cwnent kilr6.

3.0 Authorization for pre-prooe=ing and/or co-processing:

As per HOWM RuIn, 2016, utilisation of hazardous and ciher wates for co-
processing or for any other use shall be carried out only after obtdning
authorization from the State POlILlion Contrci Board in rnpect of wate on the
basis of standard operating procedur® or guidelines provided by the Central
Pdlution Control Board.

Further, no trial runs would be nnessary for grant of authorisation for co-
processing of wastes in cement kilns since Ministry of Environment, Forats
and Climate Change has notified the Emission Standards for co-procnsing af
wastes in cwnent kiln vide GSR No. 497 (E) dated 10.5.2016 under the
Environment (Protmtion) RuIn, 1986. Such cnprocmsing shall be carried
out as per the guidelines and SOPs outlined in this document

SPCBs may grant Authorisation to cement plants for co-procnsing of wntm
listed in Schedule 1, Schedule II and Schedule III of the H&ardous and Other
Wmtes (Management and Transboundary Movement) RuIn, 2016.
Authorisation for co-procasing of canmonly recyclakie hazardous watn

5
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Guidelines for Fte-Prmusing and CaFtocnsing cf HazardoLS and (XhuWasta in Cement PlaN a pu
HOW(M & TBM) Rules, 2016

isted in Schedule-IV may be cor6idered only if there are no recyclers for such
wastes at reasonable distarce as may be decided tv SPCBs,

Further, SPCBs may also grant corsent to the cement plants under Air (P&C)
Act, 1981 for co-prmessing of any wates ncI listed in HOWM Rules, 2016
like SCF, RDF, plastic & other packaging w©tes, tyre chiP, non-hazardots
industrial watn, kiom®ses, agro-wastes (which are not suitatie for use a
cattle feed) and date exFired or off-specification FMCG and food & kindred
other prodLcts which are not-recyclaUe. While cbprocmsing all such watn
including huardous & other writes, cunents plants shall canply with ttn
emission standards prncribed for co-procnsing of wastes notified tv
MoEF&CC vide GSR No. 497 (E) dated 10.05.2016.

Use of wast% for co-proc%sing in cunent kilrs does not warrant ttn
requirement of EC as per McEF&CC Notification No. S.O.3518 (E) dated
23. 1 1 .2016

As per HOWM Rulu, 2016, every person who is engaged in generation,
collection, transportation, receipt, storage, and handling of hazardous and
other w®tes for pre-prmessing and /or co-proc%sing shall obtain an
authorization or its renewal tV applying in Form 1 fran the State Pollution
Contrd Board / Pdlution Contrd Canmittee.

Accordingly, cwnent plants may co-process the pre-prmessed hazardOL6
wastes receiwd from TSDFs or stand-alone prbprocnsing facilitin or their
captive pre-processing facilities only after obtaining such authorization.

Every TSDF or standalone pre-procusing facility or cement plant who is
engaged in pre-procusing of wastes for co-processing shall have minimal
requisite infrntructure faciliti u & operational contrds n mentioned below;

of operations
We

'aste -acterisatbn /
ltFbatbn

We

preparat bne
equipment
VIa\

CMI k-list
L

E>urrs. Containers. Bulkers. Tankers. etc
suttabb for handling of hazardous wastes
as per CPCB guidelines

6

1 e

fboring. Waste shall be stored in storage
tanks/Containers/bins. Bulky wastes rrny
be handbd on impervious lined flooring
under shed. aT:amer m mer

Ch ipper,CrusherJaw FVdro-pulper
machines, etc mr
Pelletisation, Oanulation, CXhers

lanlfe–TfFa ery
Forklifts, baders, dumpers, Arm handbrs
Wheal loaders. Crawler baders, Tebscopic
etc

M) eal Fuse- le
Electrb Mbgnetic s larators, etc
L

Rotary screen, Trommel screen, Cbcilhting
screens etc

6
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Guidelines for Fte-Prmusing and CoRocasing cf HazardoL6 and CXhu Waste in Cement PlaN a PU
HOW(M & TBM) Rules, 2016

>

e
material from one to another

X

4.0 Trial Runs

place

xi. a
(applicable to cement plants
alone)

mel
to cerrent pbnts anne)

xii.

;missionxiii. V
Systerrs

x h.
)

1 Edn
contain rre nt measures.

XV.

%aii;;TtTiiFaflxvi.

xvi. c

cXVIII.

7M71iB–MFn-riGa–a
monitoring plan for checking
the heatth of the operating
personnel as per the
statutory require rrent
e

xii

XX,

xxi,

TSDFs, Stand alone Pre-proc%sing Facilities & Cement plants shall
undertake pre-prmessing af and caprocwsing af wastn n per the Standard
Operating Procedures (SOPs) specified in these guideli nn.

SPCBs shall grant authorisation to the waste generators to send their waste
for management to arv of the suitatie preprmessing or co-processing facility
that is approved by the SPCBs.

Trial runs for caprocusing of h&ardous wastu would nci be necusary
except for few specific wastn such as Persistent Organic Compounds (PcPs),
PCBs, obsdete and date exNred pesticidn, Ozone Deplding Substarca

nEHHla;
o
conveyors, Cbated bett conveyors. chain
conveyors, bucket conveyors, closed
conveyors, pipe conveyors etc

I

feeding), Apron and C1)ttw aki feeders etc
for lkluid, solid and semi-sold waste
feeding, including facilities for inpregnatbn
of w astes .
WWToTkT-Tas

Doubb slide gates are utlbed into the
feeding mechanism to avok1 any back fire
due to any pressure build-up into the kiln.
s

ducts connected to Scrubbers / bag fitters
VOC emission control systerr6
Bblogical treatment etc
ID fan and stack

r
department shaun be provided

I

liners, segregation of storm water drainage
systerrs

mr

s mmFlr
flammable / explosive materials (f rebvant)

r
control facility to deal with the odor
nusance

r

shah/ers and eye wash statbns. the of
PPB, ear-plug etc.

En–Tv-a6Fic=–alaS–@miB
personnel as per HOWM Rules 2016

e
spills, fires and emergencies as per CPCB
gukielinas

XTmEinFtERBnr–PM-limTma
connected to SPCB / CPCB for online data
transmtssbn (applicable to cement pbnts
alone)

7
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Guidelines for Fte-Prmasing and Co-Ftocnsing cf Hazardot6 and Ohu Wastn in Cement PlaN a pe
HOW(M& TBM) Rules, 2016

etc. listed for r®trictions in international conventions. for winch trial studi®
were nd yet conducted. Kiln specific tria] rurs may be required for such
wastes to study the dntruction and removal efficiencies (as per the
requirement of Stockholm convention) in the given kiln, canpliance to
emission standards, safe trarsport, storage and handing etc. prior to issuanm
of authorisation by SPCBs. In snh cas%, SPCBs may consult CPCB fa
conducting such kiln spmific trial studi m.

5.0 Standard Operating Procedures

5.1 Handling of Hazardous & other wastes:

The hazardous wastm need to be handled in an environmentally safe manner
avoiding the possibilities of contaminating the environment and diminate ttn
chances of accidents leading to enMronmental damage. The requirunents of
handling, ircluding labelling, packaging, transport and storage applicable to
the hazardous & ciher wastu have been described in following subsections.

5.1 Responsibilities of occupier for handling of hazardous & other wastes

"Occupier" in relation to any factory or premises, mears a person who hm
contrd over the affairs of the factory orthe premis% and includes in relation to
any h@ardous wate the person in pc6snsion of the hazardots waste.

The occupier shall take all adequate steps while handling hazardOL6 w®tn
to

(a) Contdn contaminants and prevent accidents and limit
consequences on human beings and the enMronment; and

their

(b) ProMde persons working on the site with the training, equipment and
information nmessary to ensure their safety.

5.2 Packaging of Hazardous & otherwastes:

The containers utilized for storing and handling Hazardous and other w©t%
for the purpose of caprocessing mL6t be ade to withstand normal handling
and retain integrity for a minimum period of six month. In general, packaging
of hazardous substancn must meet the following requirwnents:

(i)

(ii)

All packaging materials irnluding containers shall be of such strength,
constrLction and type as nci to break open or become defective during
transportation.

All packaging materials including containers shaH be so packed and
sealed that spillages of hazardot6 wastu / substancn are pre\ented
during transportation due to jerks and vibratiors caused tv unewn road
surface.

(iii)

(iV)

(V)

Re-packing materids ircluding that used for fatening must nd kn
affected by the contents or form a dangerous comkination with thun.

Packaging material should be such that there will be no significant
chemical or galvanic action among any of the material in the package.

Bak transportation of hazardous wastes in trLCks without suitable
packaging or containers shall not be allw/ed.

8
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Guidelines for F+e-Prmusing and Co-Ftocasing cf HazardoL6 and CThuWast® in Cement PlaN a pe
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(M) nie containers when used for pmkaging of the hazardous & ciher
wastes shall meet the following requirements:

Container shall be of mild steel with suitatie corrmion-ruistant coatiru
and roll-on nil-off cover, which may either be handled tv articL]atui
crane or by a hook lift systan canfortably for a large variety of wat%.
Other modes of packagng, like cdlection in 221iter plastic or steel
drums, PP and HDPE/LDPE containers, HDPE liner bags dc., dso wcxk
for variety of write. However, dI such cortdner ShOLJd be amenable to
mecharlcd handling.

It should be leak proof.

In general, the containers for liquid hazardous write should kn
comFidely clwed / sealed. There should be no gas generation due to
any chemical remtion withinthe container, and thus should be devoid
of air WIItS.

Container should be cowred with a sciid lid or a canvas to avoid
emissions of any sort ircluding spllage, dust etc. and to minimize
odour generation both at the point of loading m wdl as during
transportation.

Contdner med for transportation of waste should be ade to
wittstand the shock loads due to Mbration effect/undulations af
pavements dc.

Contdner should be easy to handle during trar6portation ard
emptying.

As far n pmsible, manual handing of containers should tn
minimized. Appropriate material handling equipment is to be wed to
load, transport and unload the containers. DrLrns should not be rcjlu1
on or off whicles. Preferably, equipment such a fork lift & pallets
shall be wed.

Where a two-tier or threotier storage is enUsaged the frane should
have adequate strength to hold the containers. Patldised drums may
be stacked nci more than 2 layers high in the transport vehicle.

One-way containers (espmially 161iter drums) are also a]lawed. The
multi-we container should be re-L6eable provided it should tn
cleaned and free from deterioration or defects.

Loads are to be properly Naced on vehicles. H&ardous & other
waste containers are not to overhang, perch lean or be placed in
other unstable base. Load should be secured with strap, clanps,
braces or other menures to prevent movement and loss. Design of
the container should be stch that it can be safely accommodated m
the transDort vehicle.

Non-compatible wastes shall not be collected in the sane container
These wastn shall be segregated & packed separately. Non -
compatible wmtes shall not be trarsported together under any
circtrnstarce.

9
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5.3 Latnlling of Hazardous & ottnrwastes

There are two types of labeling requirements:

(i) Labelling of individual transport containers (ranging fran a Nnt-size to a
tank); and

(ii) Labelling of transport whiclm.

All hazardous & other waste containers must be clearly marked with the
contents. The marking must be irrwnovable, waterproof and firmly attnhed.
PreMous content labels shall be obliterated when the contents are different.
Proper marking of containers is essential.

Containers that contain hazardous write shdl be labelled with the words
"HAZARDOUS WASTE” in Vernmular language, Hindi / English. TIle
information on the label mL6t irclude the code number of the wrote. the waste
type, the origin (name, address, telephone nLrnber of generator), hazardOL6
property (e. g. flammable), and the symbd for the hazardous property (e.g. the
red square with flame symbol).

The label must withstand the effects of rdn and sun. Labelling of containers is
important for tracking the w®tes fran the pdnt of generation up to the final

point of disposd. The following are the requirwnents for labeling:

The label should contain the name and addrus of the occuFier and
facility where it is being sent for preprocessing or co-procmsing i.e.
labelling of container shall be proMded with a general label m per Fam
8 of the HOWM Rules, 2016.

Emergency contact phone numbers shall be praninently displayed az;
the phone ntrnber of concerned officer of the sender and receiver,
Regional Officer of the SPCB / PCC, Fire Station, Police Station and
other agencin corcerned.

Explandion: As a general rule, the label ha to stde the origin/ generator of
the waste. He / she and only he / she – is rmponsible and shdl know, in case
of any accident / spillage etc. what kind of wastes it is, what hazard may incur
and which memures should be taken. The second in the line is the cdlecta /

transporter / disposer /co-procnsor / pre-prmessor, who ha to know the risk
and what to do to minimize risks and hazards.

5.4 Collection and transportation of Hazardous & otter wastes

The transportation of the Hazardous wastn has to be undertaken by th
transporter who is engaged by either authorised sender or receiver. The
responsibility of safe trarsportation of hazardOL6 & other waste to the site fa
pre-processing or caprmessing shdl rest with either w©te generator or ttn
occuFier of the pre-proc®sing / co-procnsing facility that. engages tFn
transporter for the waste transportation. The detailed guidelines for ccilection
and transportation of hazardOL6 and other wastes haw been pro\lded at
Annexure-2.
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5.5 Storage of Hazardous & otter wastes

The storage period of hazardous and ciher writes shall be in ncordance with
the Rae 8 of the HazardoL6 & Other wates (Management and
Transboundary Movement) RuIn 2016. The minimal requisite fmilities fa
storage of hazardous and other writes are giwn at Annexure-3.

5.5 Waste reoeption

Waste Characterization plays an important part in any treatment process cf
the waste which may be required before pre-prmessing and ultimatdy co-
processing into the cemert kilns. Upon recdpt of the wate, it shdl tn
weighed and property logged. It shall then undergo a visud inspmtion to
confirm the physical appearance. A reprnentative samNe of the waste shall
be collected and send to the or6ite laboratory for finger printing andysis.
Finger print andysis is performed to confirm that a particLJar wate strean
belongs to an offsite waste generation source or nd, based on its
characteristics. The rnults of the finger printing analysis ShOLJd be canpared
with the resLJts of earlier analysis. Upon confirmation, this shall then be sent
for preprocnsing or co-prmessi rIg.

The operator of the pre-processing fnility of the cement plant shall perform
following finger print analysis for emh of the cor6ignment of write received
for proprocnsing or co-processing frun generation site;

Moisture content.
Ash content.
Net Calorific Vdue (NCV),
Chloride and SLJphur content.
Chemical canpatiUlity
Any other specific parameter, which may be decided on merit of each
case keeping the clinker prodLx;tion procas in fOct6.
In cme of liqLld sampln, Mscosity, pH, st6pended particle conterl
etc shall dso be performed.
Hea\,y metal analysis, Rea;tive Sulphide, Reactive Cyaride or Halide
analysis should be performed if samde canes from a sector which is
suspected to have these in the wate material.

The results of ths finger print analysis confirm that the wate belongs to
already tested and verified waste stream which is suitaUe for caprmessing
into the kiln and do nci have any side effects on clinker and cwnent quality
parameters.

As the main product of the kiln is clirker, there mt6t ncl be any side effect m
its quality while utilizing the wate streams as AFRs. For pre-qualification for
co-procnsing or pre-procnsing, a reprnentative sanple should be collu:ted
from the wate generator’s site and analysed in a laboratory for above said
parameter wHch s-hdl form basis for canparing the finger print analysis of the
waste cor6igrrnents.

Quality Contrd - Ihe quality of the pre-procmsed wates (AFRs) largely
depends on the quality control proc®s followed during the quality assessment
stage. Starting from sampling like collection of a representative samde, its
storage in SLitabTe container, a\oiding any adutteration during transportation
to lab, sanple preparation in lab, performing test a per BIS standards fa
different quality parameters and carefully obserMng, recording and canparing
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the rmults for specific wate streams is the key to define and confirm its
suitatility for pre-processing / co-procnsi ng in to the cement kiln.

Sampln of wastn recdved at the pre-procnsing facility or the cement Nant
for pre-qualification must be preser\ed for one year for traceability
considerations.

Samplm of wrote cdlu;ted fran regular consignments for finger print analysis
must be preserwd for one month for traceability consideration.

Sampln that are beyond timn as mentioned above must be sent to the TSDF
or standalone pre-procnsing facility a to the cement plant for ensuring its
dispmal through co-procmsing.

5.6 Acceptance process for Hazardous & ottnr wastes

Appropriate knowledge of the hazardous and other wastn is necessary to
ensure that it will not adversely affect the prmess, safety or enMronment while
handling it during preprocmsing or co-procmsing. Hence, appropriate
characterization of the waste for its acceptarce and safe handling is an
essential requirunent.

Characterization of Huardous and other write for acceFXance canprism two
stages: pre-acceptance (or screening) and on-site nceptance. Pre-
acceFXance in\ml ws the provision of assessing the representati\n samNes af
the wrote to allow operators to determine suitability of the infrastrLcture to
handle the wrote before receiMng the same in the facility. The second stage
concerns procedurn when the waste arrives at the facility to confirm
preMously approved characteristics.

Failure to adequatdy screen waste samplm prior to acceptance and a
confirmation of its canposition on arrival at the installation may lead to
subsequent protiems, inappropriate storage, mixing of ircompatible
substancu, and accumulation of wastm could incur.

Hence, the pre-prmessing / co-procmsing facility must have appropriate
laboratory facility for characterizing sdid, liquid and sludge wates with
qualified analysts to ersure that. .proper waste acceptance process is
practiced. This laboratory shall be equipped with fnilitim to tnt Mdsture,
Calorific wlue, Ash, Chorine, FluoHne, Carbon, Hydrogen, Sulphur, Nitrogen,
Phmphorous, alkali and hea\v metals, fl®h point, mixing compatibility,
reactive sulphide, reactive Cyanide or halidn etc.

In case the wrote received at cement Nant or standalone pre-prmessing
facility don not meet the required criteria, in such case, the receiver should
make arrangement for trar6fer of such wate to TSDF for find dispmal by
adopting necessary marifest system.

6.0 Pre-proce=ing of wastes for co-proaessi ng:

Due to the heterogeneity of wates, pre-prmessing is required to produce a
relatively uniform waste stream for Qo-prmessing in cement kilr6. This waste
stream ShOLJd comply with the technical and actninistrati\n requirements of
cement manufacture and guarantee that emission standards and product
quality are met. The proposal in this regard shall be su knitted to SPCB by the
cement Nant or standalone pre-processing facility or TSDF. Waste mix having
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uniform characteristics needs to be prepared fran different wate streans fa
trouble free co-processing in a cement kiln.

The characteristics of the waste mix that need to be uniform pertdn to particle
size, chwnical canposition and heat content. For optimum operation, kilrs
require very uniform wate mix flows in terms of quality and quantity. Uniform
quality of waste mix can be mhieved by proprocnsing different types of
wastes tv different physicd prmessn in a pre-procnsing facility.

PreProcnsing is defined a pre-treatment of w©te streams owning fran
different sectors and indt6tri® to make it suitakidhomogerIised for feeding
into the kiln systun to a\©id process fILctuations. Pre-prmessing inwlves only
physical transformatiors like size reduction (By Shredding and cutting),
separation of foreigrVundesirable materids (magnetic materials separation by
Magnetic separator. we of metal detmtors to remove metallic particles),
impregnation (introducing and proper mixing of kiomns/saw dust in suni sciid
streams to soak extra flowing liquids & mdntairing good flow ability) and
desired size selection (Size selection by screering operation, manual size
selection by handpicking of large material size on wry low speed Belt
conveyors).

Pre-processing producu a homogenised Alternative Fuel mix fran different
incaning waste streams from various industHaI smtors and reduc% the
possibiliti® of proc®s fILctuatior6 during Co-Prmessing the preproc®sed
fuels

Various typn of equiFxnent are utilized during pre-procmsing operatiors like
Shredder, Grinder, Cutter, Hammer, Jaw Crusher, clapper and Hydro pulpu
machines for size reduction. Mixers for hwnogenizing the waste mix into large
vessels/Fits. Moving machinery like trucks, Bob cat, Forklifts, loaders,
dumpers, Arm handlers, Wheel loaders, Crawler loaders, Telncopic handers
etc for material mowment from one to another pIne and loading unloading cf
the mateHal. Mad deta;tors, ElwtroIMagnetic separators, mdal sorting
equipments are utilized to ranove small metallic traces which may be praent
into the ircoming hazardous and other wastm fran various sources. Different
type ofscreers like Disc screen, Rotary screen, Trommel screen, Oscillating
vibrating screens are used to separate the differently sized portions of the
processed waste and choosing the right fra;tion for feeding into the system.
Various types of Belt conveyors like flat belt conveyors, Inclined Belt
conveyors, Cleated belt conveyors. chain conveyors, buckd conveyors,
closed conveyors, Npe conwyors etc are utilised to trarsport the material
from one to another pIne, usudly pe-processed waste fran the processing
area to feeding area.

The pre-processing facility must have appropriate design to ensure that the
waste homogenization operation is carried out in an environmentally sound
manner and has equiFxnent & facilities that are designed to handle the
required hazardous wastu.

The rejects produced fran the pre-procnsing facility, if any, may be sent to
the TSDF, the authorisation for which may be otiained fran corcerned SPCB.

The pre-processing area must have impervious concrde floor and should be
adequately cowred to avoid exposure of ran to the material being stored and
handled wH le prbprocessi ng or co-processing.
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Fume extra;tion systems with vacuum ducts and fume hoods should be
installed at receiving pits/tanks, mixing units, tiending units, shredders,
transfer pdnts, dryers, impregnation units, granulators, pelldiz%, crL6hers,
grinders, tienders etc. where there is source of snh emissions. SLCh fume
extraction systems should be connected to scrubbers / bag filters / VOC
emission control through carbon adsorption, thermal or biological treatment
etc. depending on type of emissions. The cleaned gas% should be vented
through ID fan and stack.

A fire protection systun of appro\ed design should be in place in the storage
and pre-processing area,

The storage, handling and pre-processing facility should have appropriate
spillage / leachate colla;tion and storage system with impervious liners to
avoid contamination of the ground water and sdI.

The storm water and spillage / leachate drainage systems should be so
designed that there should be no contamination of the storm water with the
spillage or leachate from the storage, -handling and pre-processing area.

The electrical and ir6trumentation fitting should be conforming to the
standards .

ILe facility mL6t haw appropriate odor contrci facility to deal with the odor
nuisance.

Emergency showers and eye wash stations should be proMded within the
storage, handling and preprmessing work area for immediate emergency use
following expmure to the wastn.

Abatement techniques should be in pace for control of ndse ta required
levels.

7.0 Co-prooessi ng of wastes in Cement kiln:

Co-processing is defined as the use of waste as raw material, or a a source
of energy, or both to replme natural mineral ruourcu (material recycling) and
fossil fuels such as coal, petrcieum and gas (energy recovery) in industrial
processes, mairly in energy intensive industries (EII) like cement production.
In Co-procusing, the canbustible waste is utilized as fuel (Alternative Fuels)
into the kiln system for maintaining the high temperature during clinker
production. Sane of the waste streams like kiomms, small quantity waste
streams, etc which have suitable quality paraneters may be directly fed into
the kiln system. However, m4orly waste streams, ®pecially when \,'olum%
are more, are fed after pre-prmessing which make it homogenized to reduce
the process fluctuatiors.

Various equiFxnent are utilized for feeding the pre-procmsed AFR into kiln
system. Autanated mechanical a<traction mmhines such as walking Flow
and various belt con\,eyors as mentioned abo\n are utilized for transporting
mderial fran procasing area to feeding pdnt. Different kinds of volumetric
and graMmetric dosing mmhinery are utilized for feeding the AFFI materid into
the kiln in a controlled manner. VarioL6 safety equiFxnents like Rotary Air
Lock, Safety shut off wives & gatn & DouUe slide gatn are utilized into the
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feeding mechanism to avoid any back fire due to pr®sure build-up inside the
kiln. Bag IIters ae utilised at trarsfer points to awid arv dust emission into
the atmmphere in cae of feeding fine AFRs.

For optimd performance (caprocmsing without additional anissions), waste
materials (pre-prmessed or as received) should be fed to the cement kiln
through appropriate feed pdnts, in adequate proportions and with proper
waste quality and emission monitoring systems.

Different feed pdnts can be wed to feed the wate mderials into the cunent
kiln for co-prmessing. The most common ones are:

o Main burner at the Rlary kiln outld end
o Rotary kiln idet end
o Precalciner
o Mid kiln (for long dry and wet kilrs)

Appropriate feed points have to be selected according to the physical,
chemical and toxicological characteristics of the waste materials. Wates af
high calorific value have to be dways fed into the tIgh tunperature
combL6tion zones of the kiln system. W©tn contdning stable toxic
components and also writes contairing more than 1.5% chlorine ShOLJd be
fed to the main burner to ersure comFide canbustion in the tigh tanperature
and long retention time.

Alternative raw materials contdning constituents that can be volatilized at
operating temperatures in the pre-heater system have to be fed into the high
temperature zon® of the kiln system.

Coal feeding circuit and raw material feeding circLits of the cement Nant mL6t
not be utilised to feed any type of wastn for cuprocnsing unlms a trial is
performed to demorstrate the suitability of the same and specific approval
from the SPCB is okiained along with the authorisation. SPCBs may cor6Llt
CPCB in specific cnes in this regard.

Feeding of dternatiw raw materials contdning volatile (organic and inorganic)
components to the kiln Ma the normal raw meal supply should be avoided
unless it has been demorstrated by trial runs in the kiln that there is no VOC
emission fran the stack. Snh trial runs should be carried out with permission
from SPCBs. SPCB ShOLJd consult CPCB if they feel that trial is needed in
specific difficult casa.

Destruction of wate materials that are cowred under the Stockhdm
convention and Montred Prcimol SLCh as PCBs, ExNred or obsdete
pesticidn, Ozone Depleting Sukntarces etc. mL6t howewr be undertaken in
a given kiln orly after obtaining specific appro wI from SPCB and other
concerned organisations. For ths, SPCB ih corsultation with CPCB will

provide step to be followed ircluding imptementing a trial as per a defined
protocci.

7. 1 Suitability ofSubstanoes for co-prooessing:

The decision on what type of sutBtances can be used is based on the clinker
production procmsm. the raw material and fuel canpositions , the feeding
points, the air pollution control devic% and the giwn wate management
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problems. The Accept - Refuse Chprt in Annexure4 could be wed by plant
operators to hdp them in considering, which type of substance is suitatie fa
co processIng.

As a basic rule, wate accepted for co-procusing mL6t be safe enough to
handle in the ginn facility and shall contribute to recovery of materid a
energy value present in it or proMde its safe dispmal.

Sandimm, some waste streams are nd suitatie in large volumes but can be
co-procused in small wlumes with controlled feed rate into the systun

nIe waste listed below are normally not recanmended till otherwise proved /
evidenced for and hence need nd be cor6idered for pre and co-prmessing.

•

•

•

•

•

•

•

8

•

Bianedical waste
Asbestm containing waste.
Electronic scrap.
Entire batteries.
Explmives.
Corrosives
Mineral acid wastes
Radioactive Wates
Unsorted municipal garbage.

7.2 Operating Conditions:

Cement plants shall ensure to prevent wrote feed in fcilwvi ng conditions;

1.

ii.

111.

at start up, until the temperature of 850'C in calciner a
1100'C at kiln inlet a the cae may be.

Whenever the twnperature of 850'C or 1100'C as the case
may be is ncl maintained.

Whenever emission monitoring show that any emission limits
value is exceeded due to disturbances or failures of air
pollution control deUces.

IV. In cae of disturbed procus condition in the kiln

The management of the pre and co-prmessing plant shall be in the hands of a
skilled person, compdent to manage the huardous waste in an

enMronmentally sound manner.

8.0 Emi=ion standards:

The cement kilns undertaking caprmessing of the different wates a
above must comply with the following notified emission standards notified
vide GSR 497 (E) dated 10.5.2016;
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the emission monitoring facilitin, they can engage any EPA recognizui /
NAB L accredited laboratory for the purpose.

9.0 Procedure for obtaining Authorisation

For co-procnsing of hazardous and other wastn, cement plants shall obtain
Consent to EstaUish (CIE) and Consent to Operate (CTO) prior to obtaining
authorisation under HOWM RuIn, 2016.

The proposal for co-procasing may include any kind of hazardous & other
waste (a listed in the Schedules of HOWM ruIn, 2016) and non-hazardot6
wastes SLCh as segregated canbustikie fractions fran MSW, Refuse Deri\ed
Fuel (RDF) from MSW, Plastic wastes, Tyre chips, biwnassn, food and other
products, agro+vastu etc. with exceFXions as d®cribed in smtion 7.1 of tHs
guidelines.

The cement plants /standalone pre-proc%sing facilitin / TSDFs shall have
valid authorisation for rmeiMng, transporting, handling, storing, pre-prmessing
or cuprmessing of hzardous and other wmtes, for which they. shall apply for
authorisation as per Form 1 of HOWM Rules, 2016.

Apdication for authorisation shall proMde details of the infrastrLcture available
at their end to receive, characterize, transport, handle, store, pre-procns and
co-procus wastn with minimum requisite facilitiu as specified in section 3.0
and 6.0 of these guiddinn.

SPCB / PCC shall undertake ptysical ir6pection and verify the required
equipment for pre-prmessing and co-prmessing of hazardous and other
wastes. Format for \©rifying adequacy of the infrntructure for Pre-prmessing
/Co-prmessing of waste materials is given below;

Format for verifying achquacy of the infrastructure for Pre-prooessi ng /
Co-processing of waste materials

VT operations

mt waste
materia]s applied for

a.
b
C.
d
e

9
h.

a

Liquid
Sludge
Gas
Hazardous
Non-Hazardous
Flammakie
Toxic
Corrosiw
Explmive
ners

b. Bags Small / Jumbo

d. Containers
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o a

6:B-CHRiS

f. Tankers

g. Other (d specify)

c

b. Liquids
c. Sludgesd. Gasa
e. Flammakie
f. Toxic
g. Corrosive

1

,oose

Bags

Drums

Containers

Bulkers

Tankers

i ii
) Ma

iv O

QFFBbU@ITVV

aBla9-BNVZgtE
characterisation

R

TYe3
b. No

a'Er–eTaTelg

Impervious flooring

Storage tankdContdners/tins

De Shrm©nns Tut@
Hammer, Jaw Crusher, OUpper,
Hydro-pulper macHnes others (d.
specify)

)

Drying,

Screening

Crushing

Pdletisation

HI ml
reduction

Fir

ix e

equipment
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r
>

FantFaIT6n

Others

X mb-g–rb3aWFe-V TTaIRmK,Toll-aT-FoTkTFlg13m
dumpers, Arm handlers, W hed
loaders, Crawler loaders, Telescopic

xi

HI

xiii

e r
separators, etc.

r ®a-gTrmqa89-3mnaRiB
screen, Oscillating screer6 etc.
o
conveyors, Cleated belt conveyors,
chain con\eyors, bucket conveyors,
clmed conveyors, pipe conveyors etc

e
the materid from one to
another place

Tv B6@amfemantT Rgl–%m70
GraMmetric feeding), Apron and
Gottwald feeders etc. for liquid, sdid
and semi-sdid waste feeding,

Faciliti® for impregnation of wastm.

XV mTF©L®TrT6H marV-m-FoT(Ta@aMHMa
Double slide gates are utilized into the
feeding mechanism to avoid any back
fire due to any prmsure build-up into
the kiln.

FM nMl–TF6BiTanT:oIIn
Systuns

TMIBmRUbTqHaIgmHRatim
ducts

Scrubbers / bag filters /

VOC emission control systems

Bidogical treatment etc.

ID fan and stack.

x r

Appro\ed design should I No
be proMded
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I

mTawTHWHaT–arT%
collection / containment

measurH. I No

Collection pits,
impervious liners,
segregation of storm
water drdnage systems

Fx FecltEaF––-mFdT
Equipment / Systems are
designed to handle
flammable / exdmive
materials (if relevant)

a
No

XX nnT%
The facility must haw I No
appropriate odor contrci
facility to deal with the
odor nuisance.

xxi Upment Tu
ProMsion of unergency I No
showers and eye wah
stations, I Remarks:

PPEs, ear-plug etc.

mx ZnpmeWaH%
the location have been

approwd by the office of 1 No
the Factory Inspector

xxiii . r

a morftoring plan for
checking the health of the
operating personnel a
per the statutory
requirement

Tu
No

mx aWl®dr%
Emergency Rmponse
Plan I No

XXV. mFeTn7Mha
NOx& SO, and connected
to SPCB / CPCB for 1 b-

a
No
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b–mlhi a mo

I

SPCBs shall attach the verified check-list to their inspection report. In case of
refusal, SPCB shall cwnmunicate the reasons for the same.

SPCBs may also grant authorizajion for utilization of chemical gypswn,
stabilized jarmite, other similar waste material having pc#ential to be used as
set retarder and other high volume low-effect wates a specified under
HOWM RuIn, 2016 in cement mill, for which cement plant shall apply to
SPCB in form 1. Cement Nant shall provide details of the infrastructure
available at their end to recei\n, characterize, transport, handle, store, pre-
process and utilize wastes and illustrate their suitatility to manage these
wastes in an environmentally sound and safe manner with requisite facilitim
gi\en in smtion 3.0 and 6.0 as applicakie.

Wrote generator shall dso obtain authorisation for sending chemical gypsum,
stabilized jarmite, and other high volume low-effect wastm as specified under
HOWM Rules, 2016 for utilization in cwnent mill.

Before undertaking pre-processing or co-procnsing of a waste stream which
were introduced for co-procnsing or pre-prmessing, the facility operator shall
give intimation to SPCB / PCC as per the format given at Annexure - 5
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Schematic Representation of Pre

Annexure 1

and Co-Processing in Cerrent Kiln

Pre-Processing Activ

A P. nfl88+ Bbq3rd

Different Waste Streams
Different Feeding System
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Annexun-2

The occupier of the huardous wrote shall ersure that wates are’packaged in a
manner suitable for safe handling, storage and transport as specified in su;tion 5.2
of these guidelines. Labeling on packaging is readily visible and material wed for
packaging shall withstand physical conditions and climatic factors as specified in
Section 5.3.

In case of transportation of hazardous and cXher waste, the respor6ibility of the safe
transport shall be either of the sender or the recdver whosoever arranges the
transport and ha the nec%sary authorization for the trar6port fran the concerned
State Pcilution Control Board. Tbe authorization for the transport shall be obtained
either by the sender or the receiver on whose behalf the transport is being
arranged. This responsibility should be clearly indicated in the manifest. Plus the
occupier involved in transportation of hazardous wast% for co-processing or pre-
processing shall comply with the following requirements;

(a)

(b)

(C)

(d)

(e)

(g)

h)

Collection & Transportation of Hazardous Wastes

Er6ure that information regarding characteristics of wastm particularly in
terms of being corrosive, reactive, lgnitable or toxic is proMded on the label.

Tbe transport of hazardous waste containers shall be in accordance with the
proMsions of the Hazardous and cTher Wmtes (Management and
Transboundary Movement) Rules, 2016, (herein after referred a HW (M &

IBM) Ruln) and the rules made by the Central Government under the Mata
VeN cIe Act, 1988 and other guidelin% issued fran time to time.

ProMde the relevant information in, Form 9 to the transporter, regarding the
hazardous nature of the wate and measures to be taken in case of an
emergency and shall mark the huardous wates containers as per Form 8.

A£l h@ardous waste containers shall be proMded with a general labd a given
in Form 8 of the HW (M& IBM) Rules,

Intimate both the State Pollution Contrd Boards before handing over the
waste to the trarsporter. In case of transportation of hazardous through a State
other than the State of orign and destination, the sender shall gi\n pria
intimation to the concerned State Pcilution Control Boardof the Staten of
transit before handing over the hazardous wastw to the transporter.

Manifnt System shall be apNicable for movement of wast% within the
country only

The sender of the waste shall prepare seven codes of the Manifest in Form
10comprising of colour code indicated belwv and all sewn copi% shall be
signed by the sender

opy number wi
colour code

r 1

Contrd Board or Committee after signing all the sewn

24
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i)

e

>

-reenDO

)

Note.
i. The sender shall formrd copy 1 (uhite) to the State Pdltlion

Contrd Board, and in case cf hazardous waste is likely to be
transported through any transit Stde, the sender shall intimate
State Pdlution Contrd Boards cf the transit States d)out the
movement of the waste.

//.

///.

iv.

V.

The transporter engaged for transportation of hazardous wates for ca
processing meets the fdI owing requirements;

i) Vehicle wed for transportation shall be in accordance with the
proMsions under the Motor Vehicle Act, 1988, and ruIn made
thereunder.

ii) Transporter shall possess requisite copin of the certificate (valid
authorization obtained fran the concerned SPCB/PCC for transportation
of wate ty the write generator and operator of a facility) fa
transportation of hazardous waste.

iii) Transporter should have valid “Pdlution under Contrd Certificate”
(PUCC) during the transportation of hazardous waste and shdl kn
properly displayed.

SeM-0

form the transporter and the rmt of the five copies to be
carried kv the transporter

HI1

storage and disposd facility operator) after recdving the
waste and the remaining four copies are to be duly signed
by the receiver

O mrrec:0B© rlnc

acceFli ng waste.
FT6nfe3iit–e-P61mLMrrecB

board/Committee
I

e O

Board of the sender in cne the sender is in another State.

No transporter shall acceFi waste fran the sender for transport
unless it is mcompanied by signed copies 3 to 7 cf the manifest.

The transporter shall submit codes 3 to 7 of the manifest duly
signed Wth date to the rmeiver along Wth the vhaste consignment.

The receiver after acceFXance of the waste shall hand over copy 4
(orange) to the transporter and send copy 5 (green) to his State
Pdlution Control Board and send copy 6 (blue) to the sender and
the copy 3 (piN<) shdl be retained by the recdver.

The copy 7 (grey) shall only be sent to the State Pdlution Cortrd
Board cf the sender, if the sender in another State.

25
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iv) Vehicle shall be painted preferably in blue cdour with white strip of 15 to
30 cm width running centrally all over the body. This is to facilitate easy
identification.

V)

vi)

vii)

viii)

Vehicle should be itted with mechanical handling equipment as may tn
required for safe handling and transportation of the wastm.

The words “HAa\RDOUS WASTE" shall be disdayed on all sidn of the
vehicle in Vernacular Language, Hindiand English.

Name of the facility operator a the transporter, a the case may tn,
shall be displayed

Emergency phone numbers ahd TREM Card in Form 9 of HW (M& TM)
Rules,2016.

ix)

X)

xi)

Vehicle shall be fitted with al-on /rdl-off covers if the individual
containers do not pms us the same.

Carrying of passengers is strictly prohibited and those associated with
the waste haulers shall be permitted only in the cabin.

Transporter shall carry documents of manifnt for the wastm during
transportation a required under Rule 19 of the HW (M & IBM) RuIn

xii)

xiii)

xiv)

XV)

The trucks shall be dedicated for transportation of hazardous wmtes
and they shall not be med for any other purpose.

Emh vehicle shall carry first'-aid kit, sNll contrd equipment and fire
extinguisher.

Hazardous Waste trarsport vehicle shall run only at a speed specified
under Motor Vehicle Act in order to awid any ewntuality during the
transportation of hazardous waste.

Educational qualification for the driver shall be rninimun of 10" pass
(SSC). tIe driver of the transport vehicle shall have \nlid driving license
of heavy whiclm fran the State Road Transport Authority and shall
have experience in transporting the chemicds.

Driver (s) shall be properly trained for handling the emergency situations
and safety aspects involved in the transportation of hazardous wastm.
He should aware of prmedures outlined in Emergency Resporse Plan
and trained on emergency SFill contrc1 procedur®.

xvi)

xvii) The design of the trucks shall be such that there is no spillage during
transportation.

Responsibilities of the hazardous waste Transporter

nIe sender or receiver whoever is involved in transportation of haZardous wastm
shall be rnponsible for

i) Obtaining requisite authorization fran SPCB/PCC for transport of

hazardous waste (in addition to any other permission that may tn
required under the Motor Vehicle (Amendment) Act of 1981 ).
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ii) The transport vehicles shall be dnigned SLltably to handle and trar6port
the hazardous writes of various characteristics.

iii) The trarsporting should fdlow dI the Rules pertairing to transportation
of hazardous waste as stipLJated under HW (M& TM) Rules, 2016.

iv)

V)

vi)

Transporting the wutes in clmed container at all time.

Delivering the wastm at designated pdnts only.

Informing SPCB/PCC in Form 11 of the HW (M & IBM) RLJes, or locd
authority, occupier / operator of a facility, and others corcerned
immeciatdy in cne of spillage. leakage or cTher accidents during
transportation.

Mi)

viii)

The transporter shall train the driver with regard to the emergerny
response menures to be taken during the transportation of wate.

Cleaning of vehicln shall be carried out at designated places m
authorized by SPCB/PCC.

ix) Clean-up in cae of contamination - LiaHe for taking up immecjate
emergency raponse measur® in the event of spillage, improper
dispmal, fire or mishandling of hazardous wate. The main objwtive of
the anergency response measures is to secure immediate hunan &
enMronmental safety and contdrVcontr(i further spillage or releae cf
hazardous write or release of fwn®/gaes. Each occupier, trar6portu,
operator or cement plant rnponsible for trarsportation of hazardous
waste shdl develop EmergencY Ruponse Plan (ERP) as stipulated in
“Guidelin% on ImFiementing Liabiliti% for Environmental Dunages due
to Handling & Dispmal of Hazardous Waste and Pendty- published tV
CPCB

27
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Letter of Intimation

The letter of intimation to SPCBs in cme of sending wastes for co-prmessing from one
Stateto another State is given below:

Date : 201

To,

State Pollution Contrd Board / Pollution Contrci Canmittee

(Belonging to State in which wrote generator is located)

Suqect : Letter of intimation for sending our wastes for co-procnsing located in
another state.

This is to inform you that we have finalized arrangement with (Name
of the cement pant) to send our following hazardous & other wastm to them for
undertaking co-procmsing. This cement plant is located in the State of

1

2
3

HW Category no.
HW Category no.
HW Category no.

The route of the vehicle transporting these wmtes will be pmsi ng through following
statn

1

2
3

We agree to maintain appropriate date wise & waste wise records of transport and
receipt of the same at the rmdving cement Nant for your kind review as per the
need

Further, as mandated by the ruIn, we agree to file returns to you towards the co-
processing of all the Hazardous Wastes carried out in our facility on an yearly basis.

Yours faithfully,

JAuthorised Signatory)
£9py.!9..qP9B...{.PSg_13999.yjng._!!q;g)
Copy to SPCB / PCC (in between states)
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Annexure - 3

Storage And Handling Requirements For Hazardous And Otter Wastes

The minimwn requirements for ensuring safe storage of hazardous and cXher
wastes at ISDFs / Cunent Plarts / Standalone Pre-prmessing faciliti® shaII be
as below.

Storage Sheds

i.

11.

111.

iv.

V.

M.

FlammaHe, ignitable, reactive and non-compatiUe wastn should be
stored separately and never should be stored inthe same storage shed.

Storage area may consist of different sheds for storing different kinds d
hazardous wastes and these sheds should be provided with suitable
openIngs .

Adequate storage capacity (i.e. 25% of the annual capacity of the
hazardous waste utilization m a supplwnentary rnource or for energy
recovery, or after procusing) should be provided in the prunisn.

Storage area should be designed to withstand the load of material
stocked and any damage fran the materid sNllage.

Storage area should be proaded with the flameproof electrical fittings
and it should be strictly adhered to.

Autanatic smcice, heat detection system should be provided in the
sheds. Adequate fire fighting systems should be proMded for the storage
area, dong with the areas in the fmility.

Mi.

MII.

IX.

There should be at lent 15 m distance between the storage sheds.

Loading and unloading of writes in storage sheds should only be done
under the supervision of the wdl trained and experienced staff.

Fire break of at lent 04 meter between two blocks of stacked drums

should be proMded in the storage shed. One block of drLrn should not
exceed 300 MT of waste.

X.

XI.

xii.

XIII.

XIV

Minimum of 1 meter clear space should be left between two adjment
rows of pallets in pair for inspection.

The storage and handling should haw at lent two routes to escape in
the event of any fire in the area.

Doors and approaches of the storage area should be of suitaUe sizn fa
entry of fork lift and fire fighting eqUpment;

The exhaust of the vehicles wed for the purpose of handling, lifting and
transportation within the facility such as forklifts or trucks should be fitted
with the approved type of spark arrater.

In order to have appropriate measures to prevent percdation of spills,
leaks etc. to the soil and ground water, the storage area should be
proMded with concrete Hoor or steel sheet depending on the

29
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characteristics of waste handled and the floor mL6t be structurally sound
and chemically compatible with wastn,

xv. Measurn should be taken to prevent entry of runoff into the storage
area. The Storage area shall be designed in SLCh a way that the flow
level is at least 150 mm above the maximum flood level

xvi. The storage area floor should be provided with secondary containment
such as proper slopes as well as cdlection Nt so as to coIIn wash
water and the leakages/spills etc.

xvii. All the storage yards should be provided with proper peripheral drainage
system connected with the sump so as to collect any accidental SFills in
roads or within the storage yards as well as accidental flow due to fire
fighting.

Storage in Drums/ Containers

1.

11.

The container shall be made or lined with the suitable material, which will

not react with, or in other words compatible with the haardous wmtm
proposed to be stored.

Ihe stacking of drums in the storage area should be restricted to three
meters tIgh on pallets (wooden frames). Necasary prmautionary
measurn should be taken so as to avoid stack cdlapse. However, fa
waste having flmh point less than 65.5'C, the drums should nd be
stacked more than one height.

iii.

IV.

Stacking of drums may be done on specially rakn designed for holding
pallas up tothree rows, with height ncI exceeding 4.5 meters.

No drums should be opened in the storage sheds for sampling etc. and
such actiMty should be done in dnignated placm outside the storage
areas

V. Drums contairing wastm stored in the storage area should be labeled
properly indicating mai Ny type, quantity, characteristics, source and date
of storing etc.

Measures for Spillage/leakage control

1. The storage areas should be inspected daily for detecting any signs of
leaks or deterioration if any. Leaking or deteriorated containers should be
removed and ensured that such contents are transferred to a sound
container.

1.

11.

iv.

Incase of spills / leaks/dry adsorbents/cotton should be used for cleaning
instead of water.

Proper slope with cdlection pits be proMded in the storage area so as to
collect the spills/leakages.

Storage areas should be provided with adequate number of spill kits at

suitatie locations. The spill kits should be provided with compatible
sorbent material in adequate quantity.
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Record Keeping and Maintenance:

Proper records with regard to the industry –wise type of waste receiwd,
characteristics as well a the location of the wastes that have been stored in

the facility need to be maintdned.

Miscellaneous

i)

ii)

iii)

iv)

Smoking shall be prohbited in and around the storage areas;

Good house'keeping need to be mdntained around the storage areas.

Signboards showing precautionary menures to be taken, in case of
normal and emergency situatiors should be displayed at appropriate
locations.

To the extent pmsikie, manual operatiors with in storage area should
be awided. In cae of manual operation, proper precautions need to tn
taken, particularly during loading / unloading of liquid hazardous waste
in drums.

V) A systun for irspection of storage area to chnk the conditions of tte
containers, spillages, leakages ac. should be utablished and propu
records should be maintdned.

vi)

vii)

viii)

The wastes contdning volatile scivents or other low vapor pressure
chemicals should be adequately protected from direct exposure to
sunlight and adequate ventilation should be proMded.

Tanks for storage of liquids waste should be properly dyked and should
be proMded with adequatetransfer systems.

Storage sites should haw adequate & pranpt wnergency response
equipment systems for the hazardous waste stored on-site. This should
include fire fighting arrangement based on the risk asnsment, spill
management, evacuation and first aid. For this purpose, onsite and off-
site accident/emergency plan should be in pIne.

ix)

X)

xi)

Immediately on rmeipt of the h@ardous waste, it should be analyzui
and depending upon its characteristics its storage should be finalized.

Only persons authorized to enter and trained in hazardous waste
handling procedures should have access to the storage site.

Mock drill for orsite emergency should be conducted regularly and
records maintained

Storagenme

Normal storage of irninerable huardous wastes at TSDFs / Cunent Plants /
Standalone Pre-processing facilitinshould be rntricted to macimum of 3
month. However State Pcilution Contrd Board/Pdlution Control Committee
may octend the period UFXo 6 months in accordance with the H@ardous and
other wastw (M & TM) Rules, 2016.
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Hazard Analysis and Safety Audit:

For every proprocmsing and cuprocessing facility, a preliminary hazard
analysis should be conducted. Safety Audit internally by the Operator every
year & externally once in two years by a reputed expert agency should tn
carried out and same should be submitted to the SPCB/PCC. The code of

practice and reporting shall comNy to IS 14489.

Such conditions should be stipulated by SPCBs while granting authorization
under the HW (M & IBM) Rules to the operators / pre-prmessing / co-
processing facility.
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Annexure 4

Acceptance / Refuse ctnrt

Does the waste or method comply
with the oompany ’s AFR policy? refuse

GCV+ of total waste
>2500KCal/Kgand raw materials ++
=no/

accept Energy Recovery

Ash > 50% and raw materials++ in ash

>80%

AFR
Yes

acwpt
M#erial recovery

Raw materials++ >0% and

CGW of the rest > 2500KCbl/kg
Yes

accept

Energy & Material
Recovery

Resolution of a local waste

management problem?

Yes
accept

Waste disposal /
Waste destruction

Refuse GCW - gross calorific value

Raw Materials++ - ChO, SiC)2, Al203, Fe203, SO3

33
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Annexure-5

THE 'LETTER OF INTIMATION’ TO SPCBs FOR UNDERTAKING CO-
PROCESSING / PRE-PROCBSI NG OF WASTB

(to in applied wten new wastes are introduced for co-promssi ng, which were
not entioned in while seeking authorization)

Date : 20

To,

State Pollution Contrd Board / Pollution Contrd Canmittee

Sukject : Letter of intimation for undertaking pre-proc%sing / co-prmessing of
from in our pre-prmessing / caprocmsi ng facility

This is to inform you that we have finalized arrangement with (Name
of the industry / munici pd ity / pre-procmsi ng agency) to undertake pre-procmsi ng /
c@procnsing of following hazardOL6 / non-hazardous waste being generated by
them for pre-procusing / co-prmessing in our facility.

1

2
3
4.

We agree to maintain appropriate date wise & waste wise records of recei Fl, pre-
processing, co-processing and stink of thne wast% and agree to submit the same
for scrutiny on demand.

Further, as mandated by the ruIn, we agree to file returns to you towards the co-
processing of all the Hazardous Writes carried out in our facility on an yearly basis.

Yours faithfully,

(Authorised Signatory)
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108461/2023/LAW-RD (Vadodara)

IN THE HiGH COURT OF GUJARAT AT AHMEDABAD
(EXTRAORDiNARY ORiGINAL j URISDiCTION)

DISTRICT: VADODARA

WRIT PETITION (Pil) NO. 13 OF 2022

(§iq3 IN THE MATTER OF: -

Petitioner
I iOT;\n}AL

Nils. Sheelvaira M. Barot

VERSUS

The State of Gujarat and Others. Respondents

AFFIDAVIT iN REPLY ON BEHALF OF RESPONDENT NO. 2-

THE CENTRAI, POLLUTIC3N CONTROL BOARDf {,CPCB}

1, Pras€)on Garga\’a, S/o Late Ramesh Gargava, aged about 49
years, working as Scientist 'E' and Regional Director, having office at

the Regional Directorate (Vadt)dara), Central Pollution Control
Board, the Answering Respondent No. 2 herein do hereby solemnly
affirm and sincerejy state on oath as under:

1. 1 have read and urrdarstoot{ the contents of the Memo of the

above-capdorle ci 'Writ Petition (PIL) and I have paused the
documents annexed with the petition, and as I am conversant
with the facts and eircumstances of the present case, I am
authorized to file dIe present affidavit-in-reply on behalf of the
Respondent no. 2. 1 state that by virtue of being the authorized
representative of the Petitioner I am competent to file the
present affidavit in reply on the basis of the information and
record available with me and hence, i am deposing on affidavit.

2. That I say ard submit that save and except the averrrrerrts and
dre contentious ntade in the above-captioned \A/rit Petition
(PIL) specifically adiniaed Irereinafter, the rest of the avernrents

and allegations made in the Petition, are denied individually
and categorically. i state and submit tIlat those averrrtents,
statements, assertions and contei}Hons that are not dealt with

me specifically in Eh is reply nla}' not be construed as having

:'ttY;
a

/ r t
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aclmitted the truthfulness thereof for want of necessary
traverse. i crave leave to file any other and further affidavit in
case of rtecessiiv+l3;1

b}}):: 3. That at the outset , i say and sub2r& that I am filing the present
affidavit in rep iF for the !imit€c! purpose of opposing the grant:
of any relief( s) qua the Responc{emI no. 2 herein, as prayed in
the present petition. .My non-dealing, with the conturt$ of the
present petition para-wise, at this stage, may not be construed
as an admission on my part,

4. That it is stated that unicss hereinafter specificaily admitted, no
contention$ statements and/or allegadoris as made by the
Petitioner in the instant Petition shal} be a,eeryled to :have been

admitted solely on the cOunt of it not having been specifically
dealt with and/or denied and hence, aU the contentions,
statements and/or aHegat ions as rnade in instant Petition are
hereby denied as if in a manner dealt with and denied in
sel{ati in.

5. That in so far as Para 1 is cor\celncd, the averrrlerlts made

therein are vehemen;ly denied. it is denied that the answering
Respondent has faMed to discl. large the duties cast upon them.
It is also denied that a series of letters or correspondences were
issued to the ans\','ering Respondent. In any case, the &nswerklg
Respondent has dealt with the Petitioner’s repre$errtaUorl with
aiacr:ity and }womptness and the said aspect has been
elaborated upon in the subsequent paragraphs.

6. That the avcrme IRS made in Paras 2 and 3 ,u'e re£k,ctiv(, of
the the parHcuiars/uedenLia is of the Petitioner and are
subnli$sions nude by the Pea£ioner \vith respect to her locus
stan<ii of filing of the present Peaaorr and hence, need not be
replied to by the aluwering Resporide Ilt.

7. That the dvennen ts rna, ie in Paras 4.1 to 4.4 are reflective of the
particulars of the Respondents and hence, need not be dea}t
with by the aruwering }{e spoilt{erIE

g. That the averrnents made in Para 4.5 are veheinentlv denied. It
is pertinent to nlen8on alat it is the present Respondent No. 3
i.e. GPCB that has granted ccInsanE to establish the industrial
piant and not the answering }{e spoIlder'\ t. in fact/ the M)c

h
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deals with the cornp ii,ince of conditions to be undertaken by
the private Respondent i.e Respondent No. 4. The Answering
Respondertt being a regulatory authority under the Act is
empowered to draft and publish the guidelines titled "Pre-
processing and Co-processing of Hazardous and other Wastes
Rules 2016" and it is de prerogative of the GPCB to check the

compliance of the same.

9. That the avermenEs nlade in Para 4.6-4.8 refers to general duties

of the State Pc>IIntion Control Board for granting consent and
authorization and various provisions of the Hazardous and
other Wastes (Management and 'Fransboundary Movement)
[HOtVM] Rules, 20 16. TI-,e said aspect does not require any
further reply.

30. That the averments made in Para 4.9-4.12 refers to the illegal
activities and transportation of hazardous waste being carried
out by the respondent no. 4 (the unit) and violations of HC)Wb4
Rules, 201 6. it also refers that the unit is lacking minimum
requjqjte faci}ities and proper storage conditions for hazardous
wastes. in any case As per Rule 6 (2) & Schedule ViI of HOWM,
Rules, 20 16, the State Pollution Conbo! Board i.e. in this case
the GPCB is the authorib/ responsible for grant of authorization
after verifying required documenb5, technical capabilities and
equipment. The said technical capabilities and equipment
ought to be complying with dIe standard operating procedure
(Sol?) or Guidelirles publishett by the answering Respondent
fro in time to dIne.

11. That the averlncnts nrade in the Para 4;i3 and 4.14 is related to

non-installation of effluent treatment plant (E’FP) and no action
taken by the answui.ng respondent. It is humbly submitted that
it is obligatory on the part of industries to install effhlent
treatment plants (ETs) and air po11ution. control devices
(APCDs) to comply =.*t’ith the effluent and ernissior! standards as

notified under the Envkonmc'nt {Protection) Act, 1986 and the
Rules framed there under and a iso to meet the eornerit

conditions granted by State Pollution Control Board (SPCBs)/
Pollution Control Contmittccs (PCC5). It is pertinent to mention
that the Honourable Apex Court has !nandated the setting up
of Effluent Treatment Plant for commencing hrciustrial Activity
by way of directions issued in Paryavararr Suraksha Smniti vs
Union of Irtdia and Ors. Being Writ PetItion ( C ) No 375 of 2012

3
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ade judgement dated 221ld FebruarY 20-17. The answe£ing
Respondent cl'dyes leave to piace on x=cord the said judgement
and order of the Hoilourat)Ie Apex Court at the time of healing
of the captioned pe6tion. It is pertinent to mention that the
answering Respondent has acted promptiY and swiftIY with
respect to the colnp i aint recci'.'€ 1d c>11 C::nd August 202:1. In fact,
the answering respondent forv.-artie= the complaint to CPC:B
for iIlvesHgabc,n and necessary action \'ide maU dated j9th

August 2021. A copy pf conl}liaint receIved on 02nd August 2021
is annexed hereto as K- I and a copy of the man issued by the
alv;wering Respondent to the Gl;CB is annexed hereto and
marked as R-2 to this repiy.
In addition to this, another represeillc:.tion from the petitioner
dated 278\ January 2022 \vas receIved by the answering
respondent on 3]=t January 20:22. ’Th'.' ans\-,’eyjng Respondent
perused the complaint and vicie leiicr Jated ISt-h February 2022
addressed a letter to the GPCB to ii*',- aire into the issues and

grievances raised by the Petitioner a:*. C take necessary action. It
v,ras also conveyed to the GPCB to take suitable actions in case
of any eirvironmenta! violation'; that r\av have taken place and
the GP(=B was also ciirecteci to i11forrll the answering
Respondent and the Petitioner I-'.’i th :'?:.Feet to any action taken
in this regard. A copy of the ictter/,"=presentation dated 27a=

January 2022 issued by the Pc{{{to:lol :s annexed hereto as R-3
to this repjy and a copy of the Teik’:' issued by the answering
Respondent to the GPCB is an ir axe,i :: _'reto and marked as Rd
to this rep}y .

!Cq

iCc i + i

\{:::ff

kg
b==

12. The averlrients rnacje in Para 3 are \\' it! i respect to the source of
information of the facts pleaded in :- . resent Petition. Thus no
commlents are offered from dr is airs xv a ring Respondent.

13. That the ave!:!yields In?,dc in Para 6 ,1 re denied. it & reiterated

that the Answering Respondent has ::-. receipt of the complaint
on 02n ci August 2021 is annexed her:Lo as R- I and requested
the Respondent no. 3 i.e. Ccjarat :Joauti,)n Control Board
(GP(:B) to i£wegtigate the !naiier anli take necessary action as
per the mail annexed as R.-2.

14.That the contents of Paras 7 of this '::t Petition (PIL) need no
reply frc>In this answering Respon£-{cnt as the same is matter of
record.

Ll
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,@};-y'
}.Wf-! ’ ,#\t 15. That the colrtents of the grounds mentioned in Paras 8.1 to 8.4

of this .Petition need no rejljy from this answering Respondent
as it states about the inaction on the part of Respondent No. 3

and 4 with respect to provisions laid do lyn under the ru ies for
occupier and there is no allesaU t>n rr.ade against the answering
Respondent.

LI: .
2doc!: i -’
$£GI. !' ''-

kg
16.That in so far as Paras 8,5 and 8.6 arc '„’orlcerrled, the averment5

made therein relate to dIe varic!!.is provisions regarding
prohibiting discl',iuge or enlissi(IiI of any environmental
pollutant of the Envlrournent (ProtecLi'::n) Act, 1986 referred by
the Petitioner,

17. That in reference to avern Itlitt$ !nadu ii- para 8.7, it is submitted
that the answering respondent has air!’ad)’ made its comments
on the Para no. 1.0 of this rcp i-,' af£ida\

18. That in so far a\'erlments nIado in :J=ra 8,8 is concern, it is
subrratted that CPGB is constituted ur, ccr section 3 of the Water

(Prevention and Control of :-’o;iuli.;::} Act, 1974 and as per
section 3 of the Air {Preve:-.£ioi1 anti Control of Pollution) Act,
1981, the CPCB is also exelrising the powers and perform the
functions for the prevention di',a cont;i a of Air Pollution under
this Act.

19. With respect to the avernlenL! in Par, i 8.9 and 8.10, it is burnt>ly
submitted that the monitoring of con==}iance of conditions laid
do Iva in Consent and AuiFLc.WiZ&iiOII :$ the dUtY/ function of the

GPCB. Thus needs no conur lent from : as\vering Respondent.

20.The contents of Para 8.'11 arla 8.12 ,..rc vehementIY denied. It is
denied that the Ans\\’erins Respond::: : has sat tight over their
duties or has perpetuated on !!!esa iiI:.’ through any inaction on
their part. In fact, as state,i abi>ve, I:te representation of the
petitioner \\’as acted upon ',via in a farinight and the GPCB was
directed to inquire into the matter =r,d take necessary steps.
Therefore, the aHegaUor is m:lda :gtIinst the answering
Respondent are abs cHute}}- ia isc.

21.That the contents of Para 9 reid!? !o =,, rounds for interim relief
claimed by the Petitioner :rEich all'c, I,-:y stand controverted in
the previous Paragraphs.

£-
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22.That in so far as Paras }(I and II are c:)!rcerned' the averrr{erItS

mlade there{!! refer to doc!:trad on of ?.3r'!iHout= and hence, need
no cornrnents £roln this ansIyuri!\g ie.esf ondci',t

23.That in so €ar as Para 32 fC) is =<>r,cr:rlred, ft is stated that are
Ans%'ering Respondent 1las aire. idr L;,'ought on tecor<3 of this
}{Qnoural)Ie Court the ${cps take: I _l\' tirctir to deal wattI the

representation filed bY the Pot! iione!" and au: same has been
adequately dea if b’itlx.

/

24. That in atldifian 'to the allu,'>=::: $!!: i itlist; ior,s, it is therefore
sabuQUeLl that t!-is ans-A'c= ii:}! !'ios?ordeal shall abide bY
any/ aa orders or direc8oiIS passed IT; this i{on'-tie Court.

Hihat is stated 1lereinabx3ve is true to the best of my knowledge,
irrforIIration and belief and i beileve iiI? sit r:-i= to be true.

S„ i„„„ly ,f&,'n,d ,t V,d.a„* *,= :,!=1' ].? i*y .fJ„!y, 2022, w.
q.c#

DEPONENT
Wqg wfif / ?&A©©©n mn%VA

Hi--iq MY:q? / REGIONAL ©{&£€F©©
#4}aIr;WI fq©wi @@,g &%a% %@@i gw@

'v©€ fEI.qqq8 W ,q.*My#.qWnW£WrtV>
{!fde,7 gjL% kmWM{F©wi&W©R#®w,§g©d§@

t:iii; t+aHN ( B&B }, q&%$W&g,
!8©3i\-.'r.a: :>ira$!£#8% {W&al}, Va@d©%)M&

identified bv rue

§©§€39}niy AtfirryIad / £>e©!ared
SYnTH gI in& W. R* Z4aqa£a

1 \ jo?{lOg X

MY COmn3i§${on Exp:fc::
on 29;al/262}

q : }}} }{{ : •y!E f;T:: : :i? !:3 } :1
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FMFE \N OFfICE !
i -- G. EG. B. I

R;'..::-:::;- ::'--:-.' .- X&;;:tSheel va„G.M. BaK>t,
;- , . .. '' :2\dvoca£e and Erlvirolurleata1 Activist

p".;. I I RenT='T jr:Hr??n•'

-1 87#6' Dr
y Z Fu:T

qq qI
:ui. SeeR

i
{

J
j

IItrough R.P. A.mirRoR

Coltrai Pollution Contrni Board,

Pari\'est1 Bh8u'on, East Arjun Naga a

Delhi- il 03:

Email- gpb.cpcb:{{. nic .in

To
/

I/llainuan

v(1''iF”'an
Gujarat Polhlti tIn Contt'o! Board.

PaIr'€rvdrdl’I }3hav8n, Sector.- i tJ A.

CaRd;'lindg ur-38:art !

Email- %>gi?chi+1 It

£’hairm©-sub&,§t4jarat,&€bi}}

3d££ember Secretary,

Gujarat Pollution Control Board,

FrI

/'

Parya\'al-on Bha\-an, Sector- 10 A.

Galrdliillagar-382010

Email 16111 C it

,\!s:ulcb€&3Jt arat.gPyjB

K' .M BoYTk

Address: 2 12, S}weeji !)\var F:at$, Vagodia Chok-dt,
Vadodara,GtI}arat
Mob:8 128928908

,7
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Mlb. Shed vaad.M. BartH,

Ad\'aca{e and E31virQnrnaltai Activist

Raz&rtlaus %*aste Pre Pr©€c§ sing '{Jiiit v{th Address:
1. Gao ( iea!!ers },i,P

2, PerIl$ b > i&noj!{umar Bhai©€118-D}rector/ Pn(ner
3* RailitrikkI ii&i G©rdha£tt#Iiat £3&E£ikriia-Blr9ekrr/Pat:&cr

Unit at:

Survey No.94, Pra arp !Vag3r, Sax ii, i}irb \’8d©d8ri!

$J©LAP#!tcdigy} „tie(M SMiD) )_fA„;;_ }iiIxix},{}avi i:},jig},{,JX .{'a
&7,$, 1 iJ.] } apg_.IS a[By{{wqn€ '1MBaa}${h;HH8x;ira: up \\Bio

&{&n3gul}en! !!nta. F{iiyiatiom \V&;ite t &;mmge+neil?. fia?It!!ing and Tra:%bound3r}

$$avan€nt) Rules, 2£i ici, Gq ign it Poiiu£it la C-ontmi Bogm! R.nics*

}>car Sir,

I. The above Rained (;our} aIRani is a EtIHInted anti CiviiiF'ad ('ili/en oF i£xii€t uird is

associated \\lib Sec{hI Alld [ try}lOrilIIe liLi! -p,c:a{cl: I !<$11es iI{+ in iii(I .'\,cti*.’isi. 116wcvCr is

Li\\'yer by Frnfes§ ion arId Practice a{ D is:ria (?nun \=nd£tdar,1 8'Id F£i8i\ fouR of €3qj81bi

li. That, the 1 vase itf itayer<!,RIS Wits ie Pie Fiacass uraL’f;uicry as iitonilone<! iII Oie

camp! a IIt i lie'r}lo cialai by niIE:e and stxia as Ceo CleanErs LLP herIHaS address iS

Sun'ey Xn';4. Pr&!ap A&g&r. S&vii, nist- =,/mlod8r2 and the Ft€§cnl htI.i:>onish

b{nnojkr£ iiiar Bha lodi;h M= !tamnikbha£ Gardhngrhni 1IiI is drIia are the !)!r$ck}r''Pa{nar

&nd am solely leSJWn$ibiL; for day k+ day ncIiv$ti©$ of ale theft>ty h©ein referlvd “GEn

CE€AN£a§ iX?B.

VW ’?<-A'’“Wt'’-

Addre$s: 2 };!, Sllreeji I)war Flat$,Vagod{a €::hokdi=
V8dod8ra,Gujarat
&k>b:8 : 289: 89<:)8

I
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108461/2023/LAW-RD (Vadodara)

Mrs. Stlee Iwant!.M. 13arot,
Advocate and Envtroninentai Activist

al. That, are ufcuusaid ynif/&elorr Are p{u(icady inv9}vo in blvi4ctk and vialat jun of T 8 th--

of Rlrvironmwr! Pmietlion Act, tP&t\ !quranions Waste \{w}8geii}eat Rules, Hazarctou§

Waste { &fiwgancnt, Handling and i? ansboundary bio\umcnt} Rides, :Qin Gujarat

Pallution Control Board Ruler.

IV. 'Hmt !he 8farcsaici uniu'Rrut£l ry is ill\u Ive it! hrcaeb tIIIa violation of handling and

ala\'£dneltt of }{azardcu$ Waste \vilife 17tov€nnent af ilazardor is Waste \vial TankbvrTry<;};

83 the mid truck/WWF wnyiDg of w&we d€facio rri8ke $iippage tif !iaz aldous \Vas ie on

Road and ?fear by ViiI ngc and in and ihfound pnpu ia$an of' Valage.

V. Tha!, the ilklrmllid u$b'ibaai)' is not equilqua wifII iCqViRd {hciliF/ itv

storage/llandkn g of iiIiaN and solid ilaz8rci€nis WiL',te. The said Sob(1 and Liquid \rosIe

urc dialed and dumped in open . in ace and for tha unwin aah’a odour/toxic ymeti are

evcntu&i£y ova jyjng hour the mat;£3ciur>-. 1 The a four /iI.nic SPIeD wu of such nil{Lne ant

iI din.wily affecting the heal ih of tIle viIlagcv sJfIle villager are suff-edit& fto in Lungs. skin.

ailcrgie problems since the raid unit, factory is estab ii shed,

Vi. Utah a$ the aforesaid una/t-rwitvy is not equipFed with r€quiHd ikeHity thr

storagc/bIInd:ing of liquid and saUd Ha?imk+us \Y&$ id inter aBu are IInz urdu in wasla solid

liquid con tuning ted \\4th the ground \voter ! IWWcbT serious issue it! aicd to $u3turd water

contamination. The aufhodzdtion allo!!ed $1r handling of hazardous wang for pre.

processing it$e]f$il! uncIcy i:aeun3 and ambi$yiq,-.

VII. As per the H&aar<!otu W&sic Ruin; for pre pk}ecssing of hazardous waste &rcineraor

iInd Ealuwu T{caMtent Piaat ftIciNg are e§ghn£ially requi££d and the 8udnriz3 tit Irl is

p£zl>ctu&tai apfdad&! an said terms and w:tdiaor! of !rviner illor anti EFF PlatE -l-be said

nnft/faetary is nor cnaint8ining the said requir€rrr8rit fnciricrdRw dad ETP P]iirrt.

q;„,it,„vH C.

Address: 212, Sbreeji 1:>war Fiat$,Vag6cha Chokdi,
Vadodara,Gujarat
haob:8 i 28928908
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108461/2023/LAW-RD (Vadodara) &M. she,ej\,.M B&n R
Advocate and EIIV ir<XIiIlenta] Activist

IImIt as the afa!maid tlnigtlao tY is iiat 8qdppwi with required &!citity far
stnragafjmidling at Ikiaid anti solid }'iaz£!rdou§ \Vast8 inter aHa the }{azgrants ivg sEa solid

“!iqtMd WIIlitn$r3atcd 8i©refore, ihair is breach lula via iwian as ocr .q&Mail 33 A of Me

Water <FreYa3Gon arid C:anti 13: OfFalluG{}ill Act \vas cn8ck{} {iI 1974.

VIii. That, iN$ afatesaid in!!/factory i§ aa{ alapped with ratuired faciE tv for

$toutg@hai}dHl@ of }&}li id im! solid £!©zamlull$ \Vii${t. Tile 'add Sill id &u,a [,jq,lid \vhs to

tire stoma and d8mpwi in open space and Rv the m,i.son ${Ned odour.'{oxic sineiI are

evtUviag i}on! the unidory. I-ha odo\u +©xie s£ne£$ are of $ucl! aw£vo dIN iT d{really

effecting ike health of ibc all agym, The viIiager are $nffi:ring frO:?I Lungs, skin, a}!ergi£

!yaklcms since the said nafF$tHory is estab if six*i. Therefore Ii:air i§ :3rea€}! and vtDiaiior3

as per $w8on Zi or KeNan :: or ul!!! !b$ (tir\Mioit$ isnic{i undgr section 3 IA. of ii3c

Air me\ention and Cane\'! a£' Pcding&n} Aa %us emitaed !!! ltF/4,

IX. The said un{€£F&<gory lacks in pdiu8r:/ aria c$ sentlat r€qu{ruueri{ aIr eMiibli$iunen{ of

Pre Prace£ sing II{dr as ITte uniFf4€tui} {!!in'! hst.T spd akIFr' s_ynmn , fIfa and hy£!nia£

sy stun for casualty and £nicrg6ncy, dc I:dOUring system*

X. II is £hwefarv request to file honourable 8tdhoaiy fo ira{into i:narulbBC 8c€ic' it as per 3

(! }.(2 ){i},(!v}.(v},{vui},ax}{x},{xia, 5, $,7.8,1$. ! ! and IS of Eatiranment {T’w'teca€'ni

Act, igBa. }{&£anlarm WnBC Manageln€nt Rtll6. Fla£8miau s \Waste f i\'f8n&gcmunl

Hal idling arid TmIIghtXIIidi itv &;lPv€rIrent} attic s, ltD!$, f;ujar£!i Pai:tg itIn <==outro: Board

Enim. +hr {!nrnedia fe in5p©c{{twh colic(div) of sixat Ella, in\ esti suB fIn ami }wa$ccutit'n

against Ric Director/PMlaer of Geo (Icon,ir !i.P and furtl lcr !my direct for Closer of rho

L;rrit in the fIXWeSt of society and \’tHayer m Lilac.

(

Address: 2 t 2, Shi:%ji !::>\var PIMs, Vagocha <:llckdi,
Vadodara,<:3ujara{
Mob:8 1 28928988

A
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108461/2023/LAW-RD (Vadodara)

Mrs. Sheelv anti.M. Ban>t,
Advocate and EnvironrrieTrta! Activist

Xl. In even!, if action are not initiated on lbc said unit/faaory appropriate \ViI PeiiUoa by

why of Public bucr,ut Litiga lion S}liIn bc aRd before Hurl'bIc Gujarat HW! Court For

directjon:, again$t all puTurnitor tn thr in:crI:a 1 if i'iliB8el"inc,,b at large and thu dole

rvspon$ibitil} for tho uonscquencei sIlall be a:I bIC iIldlViclnai mcnrbeis.

Dated:

P}ace VaJodora

lawyer.So did and Elnlronmeaf a1 Activist

Cd+.)-$ '4_rP-- 'T: cJ C. c} 'z;", q

i
i

Address: 212, Slveeji !:>war Flats,Vagadia Clbok<ii
Vadodara,Gujarai
Mob:8128928908

S
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108461/2023/LAW-RD (Vadodara)
Email

don,

ErnaH

Public Complaints

Complaint regarding environmental pollution and environmental issues in Gujarat-
reg

From : Public Cornplaints <prc.cpcb@nic.in> Thu, Aug 19, 2021 03:48 PM

Subject : Cowlpla Int regarding environmental pollution and
envlronrnental issues in Gujarat-reg

cP:3 attachments

To : rnernbersecretarygpcb@gmail.com

Cc : prasoon gargava <prasoon_gargava@yahoo.com>

Sir,

I am directed to forward a €arnpiiabart of complaints received in CPCB pertaining to your State {Gujarat),
:eceive£I c>n (13,OB,2021, 16_Q8.2021) for investigaborl and necessary action, under intimation TO this office,
please,

MS Set [iull
Central Pollution Control Board
Delhi- 1 1 0032

%hc '+d
th . ' - fIT.

A\ iI" I

unnamed.png
68 KB

GUI 418,pdf
754 KB

!! i gF 21EIIL 7 8 g 8 7 8 7 3 @ 7 8 g 9 B P q f

hK$19:#Ent&H.go%in avpdntne$$agu?id8c:-{283&twA9ia/Kalk8i8&xIm=l
1/1
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108461/2023/LAW-RD (Vadodara)' MRS. SHEELVANTI.M. 8ARO'T
Advocate and Environmental Activist

212, Shreejl Dwar Flats, Vagodia Chokdi, Vadodara, Gujarat
Mob:8128928908

Through R.P.A. D

To,

I. The ChaIrman

Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,
Delhi-11032

Email- ecb.cpcb@nic.in

31 JAN 2022
C:eRIn: COn:fOI :leafy
yvchII?uw\casi&MlbK,&fit iag

2. The Chairman

Gujarat Pollution Control Board,

Paryavaran Bhavan, Sector-10 A,

Gandhinagar-3820 lo
Email- qpcbchairrnan@gmail

Chairman-qpcb@gujarat.gov.in

3. Member Secretary,

Gujarat Pollution Control Board,

Paryavaran Bhavan, Sector-10 A,

Gandhlnagar-382010

Email- rnember$eqretarygpcb@gmail. com
. gOV.. i

Sub: Complaint to take cognizance and initiate
proceedings against industries found in violation of
environrnent laws and rules made thereto..

g; „\ %q„C-
S.M.Baro t:

{ .A daF-dB 6 QA“M " -'”A'T/
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27670/2022/DiSP-HO
10$461/2023/LAW-RD (Vadodara)MRSB $HEELVANTleM# BAR07

Advocate and
212, Shreeji Dwar Flats, Vagodia Chakdi, Vadodara, Gujarat

Mob: 8:i28928908
Dear Sir,

:1. i am a lawyer and an environmental activist. Recently, there

have been various news articles alleging violation of

environmental laws by certain industries that has affected

health of the people living in nearby vicinity. It was also

reported that 6 people dIed because of toxic gas. I am

attaching all the news arUcle$ for your kind perusal.

2. Through this complaint I would like to bring to your kind

notice the rampant movement of hazardous waste across

different states and geographies by different agents / third

parties using non dedicated tankers / trucks on pre text of

supplying material for Co - Processing / Incineration.

3. Such agents / Third parties pick up hazardous wastes from

the generetors on the manifest of cement industries; but

there is absolutely no mechanism in place to check and

verify the movement and tracking of such wastes.

4. The HWM Rules 2016 clearly speaks that the tran$port

authonzaUon / transport can be done only by a generator or

the receIver.

5. Ure receiver in this case being cement industries are big

organIzatIons who don’t really have any expertise on the

A..\ liq'~ €A

S.M.Barat
{WWLpk & ed.no nHK/t-/ &JWH£{/

130

Environmental Activist

;#

5%

160



1 !g#Kmctv,d,da%1 SHEELVANTI.M. 8AROT
Advocate and Environmental Activist

212, Shreeji- [>war Flats, Vagadia Chokdi, Vadodara, Gujarat
Mob : 8128928908

transport and movement of hazardous waste nor any clear

expertise on handling of such hazardous wastes.

6. Cenlent industries don’t: have the new$ gary infrastructure

or know how on how to treat $uch wastes makIng it suItable

for Co - Processing.

7. Hazardous waste are generated in various physical forms

with different chemical characteristics. How do Cement

industries process waste which are tarry in nature, high in

a. Do cement industries have the infrastructure to handle

these streams, What happens

that are rejected. How is it accepted back at the generator

premises. is it even received back or managed??

8. In the name of direct Co - Processing all kind of materials

are being sent to the cernent industries which includes high

cI wastes, reactive wastes, tarry wastes, Semi Solids, Solids

in small bags. Cement industries are being used as a fagade

to promote all such activities which poses a larger

environmental risk.

9. These third party agents appointed either by cement

Industries / as a trading business pick up wastes thru non

dedicated trucks transporting wastes in an unauthorized

C„I fZq',,'o t-
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manner thereby creating environmental and social risks to

the society.

:10. Certain agents in the market doing these activities namely

go by Shi%m Transport, 3R Enviro India pvt ltd, Anand, Sai

waste management, Ankleshwar; Greenway logistics,

Narmacla transporters, Phoenix Enterprise, Naira Green

Energy, Sun Eco Services, Green Cell ete.

11. T?tere are other agents who have set up so called pre

processIng units in the state; who are doing these activities

on the pre text of operatIng a pre processing unit so called

M/s. Geo Clearler LLP etc. Recently the said facility was

also given a closure unit by GPCB on environmental non

cornpliances and non compliance on HWM rules 2016.

12. Through the present complaint, I seek action agaInst

factories/ agents who on the name of CO - Processing are

actually illegal trading of hazardous waste.

13. The above rnenUoned factorIes/ units do not possess

required machineries, infra structureto handle and treat/ process

hazardous waste.. Therefore, they conspire with tanker

owners and dunlp such hazardous waste on road$ and in

rivers without processing and co-processing them as
gM fi.,„, C'
S.M.Bare{
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SHEELVANTI.M. BAROT
Advocate and Environmental Activist

212, Shreejl Dwar Flats, Vagodia Chokdi, Vadodara, Gujarat
Mob: 8128928908

requIred under rule 6 of Hazardous and other waste

(Management and TransbouRdary Movement) Rules 2016

14. In violation of section 21, section 22, and directions issued

under section 3:LA of the Air (Prevention and Control of

Pollution) Act, 1974, the aforesaid factories/ units are

transporting hazardous waste through non dedIcated

tankers and trucks and dump theHI on roads and in rivers

15. The abovementioned illegal disposal of hazardous waste

causes toxic odour in public places which severely affects to

the health of the people living in nearby area. This causes

lungs disease, skin allergy and other severe ailments to

people living in nearby places

16. The above activities are in direct violation of Environment

ProtectIon Act, 1986, Hazardous Waste Management Rules

Hazardous Waste

Transboundary Movement) Rules, 2016, Gujarat Pollution

Control Board Rules, The Air (Prevention and Control of

Pollution) Act, 1981, and The Water (Prevention and Control

of Pollution) Act, 1974.

17. are complainant therefore requests to initiate immediate

includingaction inspection
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inve$dgaUon and prosecu6on against the Dire&ar/Partner

of all factories/ traders under the necessary provIsions of

the law.

1 34
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F. No. CP-21/12/2m-WM-ii-HO-CPGB- tb,_..__--–
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February 15, 2022

Th9 Mernber Secretary
Gujarat Pollution Control Board
Paryavaran Bhawan, Sector-IDA
Gandhinagar-382 010

Sub: Complaint on the violations of envIronment laws and rules in transporting
hazardous waste for co-processing/pre-processing

Sir,

This has reference to complaint reeeived from Mrs. Sheelvanti. M. Barot, Advocate and
Environmental Activist, Vadodara, Gujarat wide ietter dated 27/01/2022 regarding violation of
environmental laws and rules by industries involved in transportation of hazardous waste for co-
processing/pre-processing

The complaint also mentioned the issues related to co-processing of hazardous waste in
cement industries, units involved in pre-processing, unauthorized transportatIon of hazardous
waste for c&processing, etc. and seeking action against units involved in illegal trading of
hazardous wa$te. A copy of the complaint is enclosed for your ready reference.

It is, therefore, requested to please examine the matter and take suitable action in case
violations reported. ' . 'The action taken in this regard may please be sent to the
complainant with a copy to CPCB far record, at an early date.

Yours faithfully

Director & Head
i

Waste iUanagernent-II
End: as above

Copy to:

MRS.SHEELVANTI.M. BAROT
Advocate and Environmental Activist
2-12, Shreeji Dwar Flats, Vagodia Chokdi,
Vadodara, Gujarat

For information, please
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